BENCH-I NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P.(IB) No. 593/KB/2017
CA (IB) No. 582/KB/2018

Present: Hon’ble Member (J), Shri Jinan K.R.

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 28™ SEPTEMBER, 2018, 10:30 A.M.

State Bank of India.-Vs- Coastal Projects Ltd.
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ORDER

Ld. Counsel for the Resolution Professional, for the Respondent

and for the Applicant are present.



Ld. Counsel appearing for the Resolution Professional submits
that no resolution application is under considerations. The 270 days
period of CIRP would expire on 01.10.2018. List it on 03.10.2018 for
filing final report. Pending CAs also to be posted along with thgﬁ(&’__f_gr

hearing on 03.10.2018. </

(Jinan K.R.)
Member (J)



